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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABND

LE 2 ]

B.A. 1530/95. _ Dt. @f Decisisn : 02-01-96.

M. Suryakantham «« Applicant,
1urs

1. The Statien Supdr intengaent,
SC Rly, Vijayewada.

2. The Divl, Rly. Manager(Parsennsl),
SC Rly, Vi jeyawada. . e« fsspondents,

Counssl Per tha Applicant fr. G.V.Subba Rao

Coun sml for the Rsspondents

CORAM:

- THE HON'BLE SHRI JUS TICE V., NEELAORI RAQ : VICE CHAIRMAN
THE HON'BLE SHRI R. RANGARAJAN : MEMBER (RDMN, D

..2

Mr. @.J.R.Gopal Rao,SC for Rlys.i

——— .




T e N

0A 1630/95, ‘ Ot. of Order:2-1-96,

(0rder passed by Hon'ble Shri R.Rangarajan, fMember (A) ).

]
M

The applicant herein was engaged as a'Ugter Woman

‘ : 4 :
under the control of Respondent No.1 on 12-5-1979 and was

granted temporary:'status in the year 1984, Shb is working
continuously as Summer Uatar Woman from 1979 onuwards till

the last season. .

y

2. This 0.A. ,ig filed for a directien to the Respondents
to regultarise ﬁé%‘seruices in any capacity as ?rﬁup—D servant

of the Railuways since she has been working frah 1979 pnwards

and had also acquired temporary status therebylfuLfilling

requirements for permanent absorption. !

] ;
3. In & similar case filed in this Tribunal in 0A 1408/95
Ak bhet |

wharein both of usLEarties to & judgement, we ﬁaue held that
the seasonal water cérriars have to be considered for permanent
absorptiqn in thai; turn and they have to be quaged for futurse
vacancies as saasohal water carriers in preFergnce to freshers
from open markat.ﬂﬁﬂs the applicant in this 0A is similarly
placed ta %?é applicants in ﬁha CA referred tn‘abuue, we follow
the same judgement and direct as follous :- j

(i) The épplicant shou Ld be're-engagea

as a seasonal water women undsr tha

" control of Respondent No. 1 during

the summer season if there is neeq
|

for such engagement in preference

to freshers from the open market;




Ulth extant 1nstruct10ns/scheme
;:rcvlded, temporary status hag
already been cunferred gn the

applicant, |

4, The C.A, ig ordsraed 8Ccordingly at thg admissign stags,

, {
No order ag to costsé/ ks

n~— <
(V.NEE LADR] RAE?E\\\\““*

(R. RANGARAJAN)

Member (A) Vice-Chairman ]
;‘ Oated: 2ng January, 1895, %%4ﬂ7;
' Oictateq in Open Court w2
i Deputy RegistrarfJ)CC
' avl/
To

1. The Station Superigtendent
SC Rly, VijayaWada.

2. The Divisjona)l Railway ManagerPPersonnel)
SC Rly, Vijayawad

3. One COpy to Mr.G.V.Subbg Rao, Advocate, CAT.Hyd,

4. One COpy to Mr,g,.R, Gopal Rao, sC for Rlys, CAT.Hyqa,
5. One copy to Library, CAT.Hyd,

6. One Spare copy, 5

pvm,
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I COURT
TYPED BY . CHECKEL BY
COMPAKED BY APPIOVED BY

IN THE CENTRAL ADMINISTRATIVE TRI BUNAL
’ HYZERABAD BENCH AT HYLERABAD

THE HON'BLE MR.JUSTICE V ;NEELADRI RAC
' VICE CHAIRMAN

"AND oo

THE HON'BLE MR.R.RANGARAJAN : M(A)

Dateds )~ | -1096

| QEBERFJULGMENT
M-M«R-AU/C.A.NO‘
- ‘in ,
0.A.No. ‘EKO)QST
T.A.No, . - (w.p.No. }

Admitted and Interim di‘recfions
issuéd.. :

Alldwed.

Disposed of with directions Lo
 Digmissed. ¥ dlo edwnision gy
Digmissed as withdrawn. -
bigmissed for default.

rde red/ke jected.
NC order as to costs. .
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